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NHRC hears
30 cases 1n V1.

DC CORRESPONDENT
VIIAYAWADA, MARCH &

National Human
Rights Commission
(NHRC) organised its
sitting in Vijavawada.
hearing 30 pending
cases and recommend-
ing that those affected
in these cases be paid
a total compensation
of 280 lakh.

NHRC chairperson
Justice Arun Mishra
and commission mem-
bers Dr Dnyaneshwar
M. Mulay, Rajiv Jain
and Vijava Bharathi
Savani heard the cases
in the presence of sec-
retary general Bharat
Lal, registrar (Law)
Surajit Dey. senior
officers, officers con-
cerned of the state

government, and com-
plainants.

Justice Arun Mishra
said they issued appro-
priate directions like
no compulsion for
medical students to
stay in the hostel and
pay unaffordable exor-

bitant fees, 25,000
compensation for a
sarpanch illegally
detained by police,

payment with interest
on delayed release of
pensionary benefits,
immediate medical
examination of a dis-
abled person to pro-
vide an increase in
pension and so on.
The NHRC directed
state functionaries to
put up before POCSO
Court cases of com-
pensation.
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NHRC hears 30 cases in
Vij., orders I80L payment

DC CORRESPONDENT
VilaYaAwaDa, MARCH 6

Mational Human Rights
Commission (NHRC)
organised its sitting in
Vijayawada, hearing 30
pending cases and rec-
ommending that those
affected in these cases be
paid a total compensa-
tion of T80 lakh.

MHRC chairperson
Justice Arun Mishra
and commission mem-
bers Dr Dnyaneshwar
M. Mulay, Rajiv Jain and
Vijaya Bharathi Sayani
heard the cases in the
presence of secrefary
general Bharat Lal, reg.
istrar (Law) Surajit Dey,
senior officers, officers

concerned of the state
government, and com-
plainants.

Justice Arun Mishra
said they issued appro-
priate directions like no
compulsion for medical
students to stay in the
hostel and pay unafford-
able exorbitant fees,
25,000 compensation for
a sarpanch illegally
detained by police, pay-
ment with interest on
delayed release of pen-
gionary benefits, imme-
diate medical examina-
tion of a disabled person
to provide an increase in
pension and so on.

Further, the NHRC
directed state func-
tionaries to put up
before POCSO  Court
cases of compensation
for child victims of sexu-

It directed

o ensure
under the

al offences.
authorities
payment

Victim Compensation
Scheme as per the guide-
lines framed by NALSA.

After Thearing the
cases, the commission
held a meeting with the
chief secretary, director
general of police and
senior officers of the
Andhra Pradesh govern-
ment and sensitised th-
em about human rights.

The chairperson and
members of the Andhra
Pradesh State Human
Rights Commission also
participated in the meet-
ing. NHRC asked offi-
cers to submit action
taken reports on various
advisories issued by the
commission on issues
such as mental health,
bonded labour, right to
food and safety, CSAM,
truck drivers.
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Empowering Minorities and Tribals: One-Day Human Rights Training
Programme at Karim City College

https://avenuemail.infempowering-minorities-and-tribals-one-day-human-rights-training-
programme-at-karim-city-college/

Jamshedpur: In a collaborative effort between Karim City College, the Department of
Political Science, and the National Human Rights Commission (NHRC) in New Delhi, a
one-day training program was successfully conducted at Karim City College’s
auditorium on March 6, 2024. The focus of the program was on raising awareness
about the human rights of minorities and tribals in Jharkhand.

Key Participants: Chief Guest: Dr. Rajendra Bharti, Registrar, Kolhan University,
Chaibasa

Resource Person: Prof. Mohammad Ayub, Dean Humanities and Head of the University
Urdu Department, Shyama Prasad Mukherjee University, Ranchi.

Keynote Speaker: Dr. Sonali Singh, Assistant Professor, Post Graduate Department of
Political Science, Jamshedpur Mahila University.

Convenor: Dr. Anwar Shahab, Head of the Department of Political Science, Karim City
College.

The event commenced with the ceremonial lighting of the lamp by the distinguished
guests. Dr. Mohammad Riaz, Principal of Karim City College and Organizing Secretary,
extended a warm welcome to the guests, emphasizing the constitutional protection
afforded to the rights and freedoms of every Indian citizen.

During the inaugural address, Registrar Dr. Rajendra Bharti highlighted the cultural
foundation of human life and its significance. Subsequent sessions featured discussions
on the Universal Declaration of Human Rights, community development, and
constitutional rights awareness for minorities and tribals.

The program’s objectives, presented by Dr. Anwar Shahab, aimed at making minorities
and tribals aware of their rights and fostering respect as enshrined in the Indian
Constitution.

The concluding session saw Dr. Rajendra Bharti addressing the gathering, emphasizing
the importance of culture for societal integration, particularly concerning minority
citizens and tribals. The event concluded with vote of thanks delivered by Dr. Tanveer
Jamal Kazmi, acknowledging the collaborative efforts of the organizing institutions.
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NHRC hears 30 cases in camp sitting, recommends %80 lakh
compensation for victims

https://www.thehindu.com/news/national/andhra-pradesh/nhrc-hears-30-cases-in-camp-
sitting-recommends-80-lakh-compensation-for-victims/article67921277 .ece

https://www.latestly.com/agency-news/india-news-30-pending-cases-heard-about-rs-80-
lakh-compensation-recommended-during-nhrcs-camp-in-vijayawada-5804345.html

NHRC team asks Chief Secretary and DGP to submit details related to pending cases
and action-taken reports

The National Human Rights Commission (NHRC) heard 30 cases during a camp sitting
here on March 6 (Wednesday), and recommended payment of compensations of %80
lakh to the victims.

NHRC Chairperson Justice Arun Mishra, members D.M. Mulay, Rajiv Jain and Vijaya
Bharathi Sayani, Secretary General Bharat Lal and Registrar (Law) Surajit Dey
conducted the camp sitting.

The NHRC passed directions in cases related to medicine students’ fee payment and
their stay in hostel, compensation to a sarpanch for illegal custody by police, payment of
interest on delay in giving pension and other cases, said the NHCR Chairperson.

Addressing the media later, Justice Mishra said that the NHRC passed final orders on
17 petitions, and recommended payment of compensation of 80 lakh to the victims.
The Commission directed the officials concerned to put the proposals before the
POCSO Court for payment of compensation to the victims of sexual offence.

“The authorities concerned have been directed to ensure that payment of compensation
under the Victim Compensation Scheme is done as per the guidelines framed by the
National Legal Services Authority (NALSA),” Justice Mishra said.

The Commission also held a meeting with Chief Secretary K.S. Jawahar Reddy,
Director General of Police (DGP) K.V. Rajendranath Reddy and other senior officers
and asked them to submit the action-taken reports in the cases heard by the NHRC. It
also said that the details of the pending cases should be submitted at the earliest.

“Action taken reports in cases such as mental health, bonded labour, Right to Food and
Safety, Child Sexual Abuse Material (CSAM), ocular trauma, prevention of suicides in
judicial and police custody and other cases are pending,” Justice Mishra said.

Later, the Commission interacted with the representatives of NGOs, Civil Society
Organisations and human rights defenders. They raised issues such as lack of
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education opportunities to the hearing impaired and mentally challenged persons,
abuse of children in shelter homes, trafficking, non-repatriation of a Bangladeshi woman
and other topics.
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Jaipur News:m W 94 %‘g’ I | m,w &I ?ﬁTIT
91,98 B HiT ...

https://zeenews.india.com/hindi/india/rajasthan/jaipur/jaipur-news-outrage-in-all-hindu-
community-over-sandeshkhali/2144048

Jaipur News:Tf3H ST & ACTRATCH &1 geT BT APhR SRR H TR 3R SMhIT . IS5
ot Td fEg I 3 39 g1 W ATHIRT e [T & AP AFANYBR SATIRT TAT AP
ST Sfd ST ST R Sa1 & STIBRI BT &l .

Jaipur Newsﬁ%ﬂW%ﬂmﬁﬁﬁmﬁW%ﬂWﬁWﬁT&m%W
# 1t 94 fdg THS 7 9 g1 W AT ad o 8. fay fég uivoe & s aa 94 fig
TS & T gUaR & Isgure warTs iy ¥ fiId. I 0 S Iyufd & ATdhd 59
He T & MR TR Hol BIRATS B BI A DI,

Ui §A & 24 TET oI & U Hemrara | Afgarstt $ik afedi tR siMHdig SiamaR &1
e A 3 & 916 SR H 11T 7. o™ H ot 39 ger3fi o) Ao 3w 8. 39
Ae W YR A1 d@fex & fay fég alkeg & afta o= =1 Sureara A Uard! § &gl fs
Ufym &Ma # didhdd W STEd dRd gU HeHA! B SITIYU ey o SRRt &
TAH] &l o+ faT 8.

S Afgarsll & TA@H R, T ST, TRIST J TC, TaRdT oI arHS e B B § 94T RIFY
WRBR 3O VB BT ST & Ted 38 U € @1 6. SUBT [OR1Y HRdl §U ST Bl
UK fog THIS Tha I AT Bl ¢ b IPUfd 396 §LI&U Hd gu Ulfgdl 1 gid
TREJUT T T U < TUT AP A AN, AP AHATIDBR ST TUT AP Srggfere
S ST ST 4 R ST & SIUBRI o1 e e,

S AR W SYfAd Sifd S $REU 6 F e MadTd, 3Rae YR Wl JHTSl
T Ut T eI, ISR 1Y THS ¥ ¢ag anhl, He & WoieR FHe SIaqR ufdd 9 8f.
SR aHf, SFadT Afbfd SR ¥ deHieid, Sole gal IR SRR I 7419 $HAR, Td™
a7 fad W13 ¥ T g Aeig 3. 9% a1g I+t gfaffd Ieivad ugd ok U R o
GerETa § 81 X gaid SIATaR] ®I YT HRd §U =T &1 AT Hd gU AoTUTd HeRTol
o1 1 o= |,

Td ISl B T H B A

TUTE PI T 7T I H TR THS B 3R W $S AR ! TS §. 109 J el 141 fb 3%
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Taal # Afgast @ WY §9FL, UHFSHe 3R e .
- Mpdd | Higdl Td AFaIGRI & Ieao IR Hol Bl &I .

- tifea afgansf, s=ii Ud uRaR! & qid JRaf Sfie Tgradr &f S
-Hfgaref IR §U SIATAR] &1 39 HHRI YBATES &1 SITg.
- Higarsil &1 T-ad o1 g o IR IRTARIGIATST &1 dT IUds HraTy.,

_ g3l R diad & ol Wda geddig R fedT ST a1y, iy Afgany foqm feodt sv
3O &1 3.

- g ST o fore ATHe &1 gER Id H SRIWR foha ST anfg e,
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Karim City College and NHRC Host Human Rights Training for
Jharkhand's Minorities and Tribals

https://bnnbreaking.com/breaking-news/human/karim-city-college-and-nhrc-host-
human-rights-training-for-jharkhands-minorities-and-tribals

Karim City College and NHRC's one-day training program spotlighted human rights for
minorities and tribals in Jharkhand, fostering awareness and action.

In a landmark collaboration, Karim City College, together with the National Human
Rights Commission (NHRC) of New Delhi, held a pivotal one-day training program on
March 6, 2024, focusing on the human rights of minorities and tribals in Jharkhand. Held
at the college's auditorium, the event aimed to educate and sensitize participants about
the rights and protections available to these communities.

Collaborative Efforts for Human Rights Education

The training program brought together experts from Karim City College's Department of
Political Science and NHRC officials, who shared insights and knowledge on human
rights issues facing minorities and tribals in the region. Through interactive sessions, the
program provided a platform for dialogue and understanding, emphasizing the
importance of education in combating discrimination and ensuring equality. The event
saw participation from students, faculty, and local community members, fostering a
broader understanding of human rights principles.

Addressing the Challenges Faced by Minorities and Tribals

Jharkhand, a state with a significant population of minorities and tribal communities,
has long faced challenges related to human rights and access to justice. The training
program addressed these issues head-on, offering practical advice and legal
frameworks that participants could use to advocate for their rights. Discussions also
covered the role of governmental and non-governmental organizations in supporting
these communities, highlighting successful case studies and strategies for promoting
human rights at the grassroots level.

Implications and Future Directions

The partnership between Karim City College and NHRC represents a significant step
towards raising awareness and promoting human rights education in Jharkhand. By
focusing on the specific needs of minorities and tribals, the program not only provided
valuable information but also sparked conversations on how to create a more equitable
society. As participants return to their communities armed with new knowledge and
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resources, the impact of this training program is expected to resonate, inspiring further
initiatives and collaboration in the fight for human rights.
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NHRC hears 30 cases, recommends
X80 lakh compensation for victims

The Hindu Bureau

VIJAYAWADA
The National Human
Rights Commission

(NHRC) heard 30 cases
during a camp sitting here
on March 6 (Wednesday),
and recommended pay-
ment of compensations of
T80 lakh to the victims.

NHRC Chairperson Jus-
tice Arun Mishra, mem-
bers D.M. Mulay, Rajiv Jain
and Vijaya Bharathi Sayani,
Secretary General Bharat
Lal and Registrar (Law) Su-
rajit Dey conducted the
camp sitting.

The NHRC passed direc-
tions in cases related to
medicine students’ fee pay-
ment and their stay in hos-
tel, compensation to a sar-
panch for illegal custody
by police, payment of in-
terest on delay in giving
pension and other cases,
said the NHCR
Chairperson.

Addressing the media
later, Justice Mishra said
that the NHRC passed final
orders on 17 petitions, and
recommended payment of

CM

NHRC Chairperson Justice Arun Mishra during a camp sitting in

Vijayawada on Wednesday. Kv.s.GIRI

compensation of ¥80 lakh
to the victims. The Com-
mission directed the offi-
cials concerned to put the
proposals before the POC-
SO Court for payment of
compensation to the vic-
tims of sexual offence.

“The authorities con-
cerned have been directed
to ensure that payment of
compensation under the
Victim Compensation
Scheme is done as per the
guidelines framed by the
National Legal Services
Authority (NALSA),” Jus-
tice Mishra said.

The Commission also
held a meeting with Chief

Secretary K.S. Jawahar
Reddy, Director General of
Police (DGP) K.V. Rajendra-
nath Reddy and other se-
nior officers and asked
them to submit the action-
taken reports (ATRs) in the
cases heard by the NHRC.
It also said that the details
of the pending cases
should be submitted at the
earliest. “ATRs in cases
such as mental health,
bonded labour, Right to
Food and Safety, Child Sex-
ual Abuse Material, ocular
trauma, prevention of sui-
cides in judicial and police
custody are pending,” Jus-
tice Mishra said.

'90% of
petitions
being cleared’

The Hindu Bureau
VIJAYAWADA

The National Human
Rights Commission
(NHRC) is receiving about 1
lakh cases from across the
country every year, 90% of
which are being settled, ac-
cording to its chairperson
Justice Arun Mishra.

“Of the total cases,
about 6,000 are pending
with the commission. The
pendency is due to the
wait for reports from the
States concerned,” he said.

The commission direct-
ed the officers to submit
the reports on time so that
the victims get justice
sooner than later, he said.
Most of the petitions from
A.P. included delay in pen-
sion, manual scavenging,
police excesses, non-settle-
ment of pension for free-

dom fighters, he said.
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NHRC Chairperson Justice Arun Mishra and other panel members
addressing the media in Vijayawada on Wednesday | exsess

NHRC one-day
camp hears 30
pending cases

Panel recommends compensation
worth ¥80 lakh to complainants

EXPRESS NEWS SERVICE @ d:

THE National Human Rights Commission (NHRC) on
Wednesday conducted a one-day camp sitting and open
hearing to hear the pending cases of human rights vio-
lations in Andhra Pradesh.

The camp sitting, presided by NHRC chairperson Jus-
tice Arun Mishra and attended by other commission
members, including Dnyaneshwar M Mulay, Rajiv Jain
and Vijaya Bharathi Sayani, was held in Vijayawada
and heard the cases in the presence of secretary general
Bharat Lal, registrar (Law) Surajit Dey, and other sen-
ior officers of the commision.

During the sitting, as many as 30 cases pertaining to
violation of human rights were heard and appropriate
directions were passed to officials concerned. The de-
partments were also told to provide compensation
worth around 80 lakh to the complainants whose rights
are found to be violated. The camp sitting also focused

on generating awareness amongst the officials of the
State government, its parastatal or-
ganisations and non-government or-
ganisations (NGOs) defending hu-
man rights.

The NHRC passed appropriate di-
rections to the concerned officials. In
one hearing the commission clarified
that there is no compulsion for medi-
cal students to stay in hostels and pay
unaffordable exorbitant fees. It also
directed the police department to pay
compensation of 225,000 to a sar-
panch, who was illegally detained. In
another hearing NHRC ordered pay-
ment of interest on delayed pension-
ary benefits,

The human rights commission in-
structed the State functionaries to
submit proposals before the POCSO court to recom-
mend compensation for victims of sexual abuse. “The
commission asked the department concerned to ensure
that payment for compensation under ‘Victim Compen-
sation Scheme’ is as per the guidelines framed by NAL-
SA,” Mishra added.

After hearing the cases, the Commission held a meet-
ing with Chief Secretary KS Jawahar Reddy, Director
General of Police Kasireddy Rajendranath Reddy and
senior officers of the State government for their sensi-
tisation about human rights. The commission also in-
formed that any individual can file complaints of hu-
man rights violations online through hrenet.nic.in. The
chairperson and members of the Andhra Pradesh State
Human Rights Commission also participated in the
meeting.

The commission asked the officials to submit detailed
reports on action taken on various advisories issued by
the commission on issues such as mental health, bond-
ed labour, right to food and safety and others.
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HERETe UHUT & fGaAT® oA § Thole i Id fFg JaT, Isqurd
Cak v EIE
https://www.etvbharat.com/hi/!state/all-hindu-community-united-in-rajasthan-against-

sandeshkhali-case-of-west-bengal-memorandum-submitted-to-governor-kalraj-mishra-
ris24030604795

SR, U3 ST & WERRATe § §S Ul o 916 o WX T SMThIRT 3. IS | HoRraral!
&I geT R T4 feg THS TH9E & 7T §. 39 Ul Bl Aiddd P fagal IR &d g4
JUIR B! JH fo-g TS A IsquTd DI F1U4 Gidr. 99 # A B T8 {6 Iyufa sad
FWAY XA gU NSl B Ra WU 3R I <. T § AP Al AN, P
HHATYSR SHTART 3R AT Y[ SISt ST H RIS & SHTRBRT Bt &
B,

ST | el TR 3TeTd : fafgu o &t wat Y1 Ity A &gl fos ufay s 4 didha
TR 3T B §U HeHAT BT TG0 a1 = YRRATAH & W] 1 o o g, ot
Afgarsll & Y TAGR, A IdTe, RIS F e, TaRdT o drHS Fd B 3@ 8. A1 a1
IGi- Hel b RIFT WBR AT OB Bt 3 & I 56 UHT ¢ I8! 8. ST A
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$gl foh THH GaTdl & STaeG 3T O $I TRATE = HRd gU TABR UG IRaTal oiil geTait
DI ISR HRd Ig, 39D fod HIfSAT ST e HTUH B,

U AR W SHYfeId SfA-SSTic 3REU 6 F e MadTd, 3Rdd YR Tl 991
T Ut T eI, ISR 1Y A ¥ ¢ag anh, He & WoieR FHTe SIaqR ufdd 9 81,
SR aHf, SFAd Afffd SaQR ¥ aeHieid, Sole gal TR SRR J 7419 $AR, Td™
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NHRC & 3SR & e faeelt gfer ught 315 @i, Fal- I8 up Yfera &1
RreRt Y, ST S & 3igr $1 TRT 71T YT IME-TaTe

https://www.jansatta.com/national/shahnawaz-ansari-murdered-case-delhi-police-move-
delhi-high-court-against-nhrc-order/324 3707/

Shahnawaz Ansari Murdered Case: Wﬁﬁﬁﬁﬁwm YTl @WWﬁW@ﬁ%
forT faoR ®Re o S 7 o7 | f3¥aR, 2019 W ofd U8 A 9 38T YT, 34! a9 3RITd
SHATERI A PIC & 3feR Micral ¥ 7 feam |

Delhi Police Move Delhi High Court: WWﬁWWW(NHRC)$m$
I feeh 818 HIC BT grarsT Wewe ™ ¢ | Fora IR U™ & fasHR ®Ic # AR U
METaTST 3ART &1 GR&T H [Ahd g+ IR Yo Bt M1 &1 715 ¢ I=MTg-aTs] SRR &
TR AR SR BT TGN JIFT ST T | 98 Sgoi GHTS! UTeT (S9T) =T 1R eitarare
& TSl SteR groht TEHM SR 31 Heiiol RMaTd &1 el BT G SRIUT T

Y 7 feeeh & TSR fovdt T | I U HTHe & U1 811 o fore fasHR ®1E o S man 4Tl
faaR, 2019 ¥ 56 U8 AT Id Y67 4T, I aad ST SHATGRI A DI & g Mierd! I YA
faam o1| fores a1e Iua! did 81 78 2 91 &, TRy YTHUIH UG & I HAaR &
feeeht gfersy 1 A grdTs & forg Simar o1 | et gferd =1 Riviar o9 o) aam fos S9! gReaf
& foTT IR U= gferd ForiaR & | 91 81 gl fos SR o 11y STy feeedt gferd & oiftrapry
el g1y U

AT 1 aTs o §1G DIC 7 NHRC P 3 TR TR A T <&, FoIgH gferdy & SRl &
IRER & 7 ARG ST G3ATGoT & BT =T o mam

DI - g8 W Bl o 98 39 A U T 1 f8F (Amicus Curiae) gad ®HT| fo1es 1
PIC = AT P 18 SIS dP b 104 RIATT B [T PIc A [t gio o 39 IrHa J ot
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30 cases heard at NHRC camp sitting

Rs.80 lakh recommended as relief to victims of
human rights violations in State

PNS m VIJAYAWADA

The National Human Rights
Commission conducled ils
Vijayawada camp sitting on
Wednesday, in which 30 pend-
ing cases were heard and about
Rs.80 lakh compensation was
recommended.

NHRC Chairperson Juslice
Arun Mishra said that the
panel concluded its day-long
Vijayawada camp sitting after
hearing 30 pending cases and
recommending aboul Rs.80
lakh as relief to the victims of
human rights violations in the
State. He said that NHRC
members Dr. Dnyaneshwar M
Mulay, Rajiv Jain and Vijaya

Bharathi Sayani heard the cases
in the presence of Secretary
General, Bharat Lal, Registrar
(Law), Surajit Dey, senior offi-
cers, the concerned officers of
the State government, and the
complainants.

Justice Arun Mishra stated
that the Commission in differ-
ent cases passed appropriate
directions like no compulsion
for the medical students to stay
in the hostel and pay unafford-
able exorbitant fees, compen-
sation of Rs.25,000 in a case
where the Sarpanch was ille-
gally kept in custody by the
police, order for payment of
interest on delayed payment of
pensionary benefits, immedi-

ate medical examination of a
disabled person to provide an
increase in the pension, elc.
He further said that the com-
pensation of Rs. 80 lakh was
recommended and the pay-
ment process has been initiat-
ed for the victims of human
rights violations.

Justice Arun Mishra said
that the Commission passed
final orders in 17 mallers, of
which, 5 maltters have been
closed after recommending
compensation. He further said
that NHRC directed the state
functionaries to put up the
proposals before the POCSO
Court in cases of compensa-
tion for child victims.
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NHRC Recommends Rs 80 Lakh Relief in Vijayawada, Addresses
Human Rights Violations

https://bnnbreaking.com/breaking-news/human/nhrc-recommends-rs-80-lakh-relief-in-
vijayawada-addresses-human-rights-violations

The NHRC's session in Vijayawada marks a milestone in human rights advocacy,
recommending substantial victim compensation and fostering systemic change.

The National Human Rights Commission (NHRC) has made significant strides in
addressing human rights violations in Andhra Pradesh, recommending a substantial
sum for victim compensation during its day-long camp sitting in Vijayawada. This
session, led by Justice Arun Mishra and other prominent members, marked a pivotal
moment in the fight against human rights abuses, setting a precedent for future actions.

Comprehensive Review and Relief Recommendations

In an intensive review session, the NHRC heard 30 crucial cases, culminating in the
recommendation of Rs 80 lakh as relief for the victims. This decisive action underscored
the Commission's commitment to ensuring justice and support for those affected
by human rights violations. Among the cases were directives to alleviate the burdens on
medical students, compensation for unlawful detainment, and orders for the immediate
medical examination of disabled persons for pension adjustments.

State Functionaries' Roles and Responsibilities

The NHRC's directives extended beyond victim compensation, focusing on systemic
changes and the enforcement of existing guidelines. State functionaries were urged to
submit detailed action-taken reports on various advisories issued by the Commission,
covering a wide range of issues from mental health to the prevention of suicide in
custody. The Chief Secretary's assurance of full compliance highlighted the state's
dedication to human rights protections.

Engagement with Civil Society and NGOs

The Commission also engaged in meaningful dialogue with representatives from civil
society, NGOs, and human rights defenders, addressing a spectrum of human rights
challenges. These discussions brought to light the pressing needs of vulnerable groups,
including the lack of educational opportunities for hearing-impaired and mentally
challenged persons, and the exploitation faced by children in shelter homes. The
NHRC's acknowledgment of the crucial role played by NGOs and human rights
defenders emphasized the importance of collaboration in strengthening the human
rights landscape.
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The NHRC's camp sitting in Vijayawada represents a significant step forward in the
collective endeavor to uphold human rights in Andhra Pradesh. By recommending
substantial compensation for victims and engaging in proactive dialogue with state
functionaries and civil society, the Commission is paving the way for a more just and
equitable society. As these efforts continue, the impact of the NHRC's work will
undoubtedly resonate, offering hope and tangible support to those affected by human
rights violations.



DECCAN CHRONICLE, Online, 7.3.2024

Page No. 0, Size:(0)cms X (0)cms.

NHRC Hears 30 Cases in its Vijayawada Sitting, Orders ¥80 Lakh
Payment Nation

https://www.deccanchronicle.com/nation/nhrc-hears-30-cases-in-its-vijayawada-sitting-
orders-80-lakh-payment-884432

vijayawada: National Human Rights Commission (NHRC) organised its sitting in
Vijayawada, hearing 30 pending cases and recommending that those affected in these
cases be paid a total compensation of lakh.NHRC chairperson Justice Arun Mishra and
commission members Dr. Dnyaneshwar M. Mulay, Rajiv Jain and Vijaya Bharathi
Sayani heard the cases in the presence of secretary general Bharat Lal, registrar (Law)
Surajit Dey, senior officers, officers concerned of the state government, and
complainants.

Justice Arun Mishra said they issued appropriate directions like no compulsion for
medical students to stay in the hostel and pay unaffordable exorbitant fees, ¥25,000
compensation for a sarpanch illegally detained by police, payment with interest on
delayed release of pensionary benefits, immediate medical examination of a disabled
person to provide an increase in pension and so on.Further, the NHRC directed state
functionaries to put up before POCSO Court cases of compensation for child victims of
sexual offences. It directed authorities to ensure payment under the Victim
Compensation Scheme as per the guidelines framed by NALSA.

After hearing the cases, the commission held a meeting with the chief secretary,
director general of police and senior officers of the Andhra Pradesh government and
sensitised them about human rights.The chairperson and members of the Andhra
Pradesh State Human Rights Commission also participated in the meeting.NHRC asked
officers to submit action taken reports on various advisories issued by the commission
on issues such as mental health, bonded labour, right to food and safety, CSAM, truck
drivers, ocular trauma, prevention of suicide in judicial and police custody, manual
scavenging and so on.

The AP chief secretary assured full compliance with the NHRC’s orders.Later, the
commission members interacted with representatives of civil society, NGOs and human
rights defenders. The latter raised a gamut of issues related to human rights violations,
like lack of educational opportunities for hearing impaired and mentally challenged
persons, abuse of children in children’s homes, trafficking, lack of employment
opportunities for transgender persons, and non-repatriation of a Bangladeshi woman.
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Liberia's lower house backs creation of war crimes court

https://www.devdiscourse.com/article/law-order/2850945-liberias-lower-nouse-backs-
creation-of-war-crimes-court

The progress was welcomed by activists and civil society groups that have called for
more accountability for crimes committed during the conflicts in which around 250,000
people were killed. "We think that it is overdue," said Dempster Brown, head of Liberia's
Independent National Human Rights Commission.

Liberia's lower house on Tuesday voted to establish a war crimes court, moving a step
closer to bringing overdue justice for the victims of serious abuses committed during the
West African country's two civil wars. The two conflicts between 1989 and 2003 saw
widespread atrocities including massacres, rape, and the use of child soldiers. A Truth
and Reconciliation Committee later called for a special court to be set up to try those
allegedly responsible, but no concrete action was taken.

The latest resolution was proposed by newly inaugurated President Joseph Boakai and
backed by 42 of 72 lawmakers. It now passes to the senate for a second vote at an
unknown date. The progress was welcomed by activists and civil society groups that
have called for more accountability for crimes committed during the conflicts in which
around 250,000 people were killed.

"We think that it is overdue," said Dempster Brown, head of Liberia's Independent
National Human Rights Commission. Once up and running, the court would operate in
Liberia in line with international standards, with back-up from international institutions
including the United Nations. It will also handle economic crimes.

So far, the only significant convictions linked to the civil wars have been cases
prosecuted abroad. These include the 2022 trial in France of former Liberian rebel
commander Kunti Kamara and the 2021 Swiss trial of rebel commander Alieu Kosiah,
who was found guilty of rape, killings and an act of cannibalism. Some in Liberia oppose
the creation of the court, saying that it risks reopening old wounds and could undermine
an existing amnesty law that helped end the fighting.

"Any attempt to undo that legal instrument that is the basis for our peace... is a means
to enthrone instability," said Prince Johnson, a former rebel leader turned senator.

(This story has not been edited by Devdiscourse staff and is auto-generated from a
syndicated feed.)
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NHRC organises camp
sitting, open hearing

» The commission
members collect
representations from
the people and issued
orders to resolve the
problems

* Hearing was
conducted in the
presence of state
government officials
and complainants

MD AMEEN
VIJAYAWADA

THE National Human Rights
Commission (NHRC) chair-
person Justice Arun Mishra
said the NHRC is trying to
protect the rights of the people
of India.

The NHRC on Wednesday
organised a camp at the police
Command Control Room in
Labbipet here. The commis-
sion members participated
in the camp sitting and open
hearing and collected repre-
sentations from the people
and issued orders to resolve
the problems. NHRC mem-
bers Dr DM Muley, Rajiv Jain,
Vijayabharati Sayani, secretary
general Bharat Lal, registrar
(Law) Surajit Day and other
commission  senior mem-
bers participated in the pro-
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Justice Arun Mishra, Chairperson, National Human Rights Commission India, addressing the media

at police command control centre in Vijayawada on Wednesday

Photo Ch Venkata Mastan )

gramme. Later, the commis-
sion members held discussion
with the police department
senior officers.

Speaking to media at the
Command Control Room,
Justice Arun Mishra said the
Commission took up hearing
of 30 cases in Vijayawada and
gave guidelines and directions
to resolve the disputes and
cases.

Justice Mishra said the
hearing was conducted in the
presence of state government
officials and complainants.

He said orders were issued to
resolve the medical students
hostels dispute case and im-
posed a penalty of Rs 25,000
for keeping the sarpanch in
police custody and issued or-
ders to pay interest for the late
payment of benefits to a pen-
sioner.

Instructions are issued to
pay compensation of Rs 80
lakh to the victims at the hear-
ing. He said the NHRC issued
orders to the officials to submit
reports on the action taken re-
lated to the case of bonded la-

bour, suicides in police custo-
dy, suicides in judicial custody,
food security act etc.

Justice Mishra said orders
were issued to submit reports
early to ensure justice to the
victims. He praised the ser-
vices of NGOs and Human
Rights organisations for the
protection of human rights in
AP and the NHRC encour-
aged them to continue the ser-
vices. He said petitioners and
complainants can complain to
NHRC online logging to hrc-
net.nic.in.
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NHRC Chairperson Justice Arun Mishra and other panel members
addressing the media in Vijayawada on Wednesday | exsess

NHRC one-day
camp hears 30
pending cases

Panel recommends compensation
worth ¥80 lakh to complainants

EXPRESS NEWS SERVICE @ d:

THE National Human Rights Commission (NHRC) on
Wednesday conducted a one-day camp sitting and open
hearing to hear the pending cases of human rights vio-
lations in Andhra Pradesh.

The camp sitting, presided by NHRC chairperson Jus-
tice Arun Mishra and attended by other commission
members, including Dnyaneshwar M Mulay, Rajiv Jain
and Vijaya Bharathi Sayani, was held in Vijayawada
and heard the cases in the presence of secretary general
Bharat Lal, registrar (Law) Surajit Dey, and other sen-
ior officers of the commision.

During the sitting, as many as 30 cases pertaining to
violation of human rights were heard and appropriate
directions were passed to officials concerned. The de-
partments were also told to provide compensation
worth around 80 lakh to the complainants whose rights
are found to be violated. The camp sitting also focused

on generating awareness amongst the officials of the
State government, its parastatal or-
ganisations and non-government or-
ganisations (NGOs) defending hu-
man rights.

The NHRC passed appropriate di-
rections to the concerned officials. In
one hearing the commission clarified
that there is no compulsion for medi-
cal students to stay in hostels and pay
unaffordable exorbitant fees. It also
directed the police department to pay
compensation of 225,000 to a sar-
panch, who was illegally detained. In
another hearing NHRC ordered pay-
ment of interest on delayed pension-
ary benefits,

The human rights commission in-
structed the State functionaries to
submit proposals before the POCSO court to recom-
mend compensation for victims of sexual abuse. “The
commission asked the department concerned to ensure
that payment for compensation under ‘Victim Compen-
sation Scheme’ is as per the guidelines framed by NAL-
SA,” Mishra added.

After hearing the cases, the Commission held a meet-
ing with Chief Secretary KS Jawahar Reddy, Director
General of Police Kasireddy Rajendranath Reddy and
senior officers of the State government for their sensi-
tisation about human rights. The commission also in-
formed that any individual can file complaints of hu-
man rights violations online through hrenet.nic.in. The
chairperson and members of the Andhra Pradesh State
Human Rights Commission also participated in the
meeting.

The commission asked the officials to submit detailed
reports on action taken on various advisories issued by
the commission on issues such as mental health, bond-
ed labour, right to food and safety and others.
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https://www.newsone11.in/news/62839/%E0%A4%AF %E0%A5%82%E0%A4%AA%EQD
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NHRC hears 30 cases, recommends
X80 lakh compensation for victims

The Hindu Bureau

VIJAYAWADA
The National Human
Rights Commission

(NHRC) heard 30 cases
during a camp sitting here
on March 6 (Wednesday),
and recommended pay-
ment of compensations of
¥80 lakh to the victims.

NHRC Chairperson Jus-
tice Arun Mishra, mem-
bers D.M. Mulay, Rajiv Jain
and Vijaya Bharathi Sayani,
Secretary General Bharat
Lal and Registrar (Law) Su-
rajit Dey conducted the
camp sitting.

The NHRC passed direc-
tions in cases related to
medicine students’ fee pay-
ment and their stay in hos-
tel, compensation to a sar-
panch for illegal custody
by police, payment of in-
terest on delay in giving
pension and other cases,
said the NHCR
Chairperson.

Addressing the media
later, Justice Mishra said
that the NHRC passed final
orders on 17 petitions, and
recommended payment of

NHRC Chairperson Justice Arun Mishra during a camp sitting in

Vijayawada on Wednesday. Kv.s. GIRI

compensation of ¥80 lakh
to the victims. The Com-
mission directed the offi-
cials concerned to put the
proposals before the POC-
SO Court for payment of
compensation to the vic-
tims of sexual offence.

“The authorities con-
cerned have been directed
to ensure that payment of
compensation under the
Victim Compensation
Scheme is done as per the
guidelines framed by the
National Legal Services
Authority (NALSA),” Jus-
tice Mishra said.

The Commission also
held a meeting with Chief

Secretary K.S. Jawahar
Reddy, Director General of
Police (DGP) K.V. Rajendra-
nath Reddy and other se-
nior officers and asked
them to submit the action-
taken reports (ATRs) in the
cases heard by the NHRC.
It also said that the details
of the pending cases
should be submitted at the
earliest. “ATRs in cases
such as mental health,
bonded labour, Right to
Food and Safety, Child Sex-
ual Abuse Material, ocular
trauma, prevention of sui-
cides in judicial and police
custody are pending,” Jus-
tice Mishra said.

'90% of
petitions
being cleared

The Hindu Bureau
VIJAYAWADA

The National Human
Rights Commission
(NHRC) is receiving about 1
lakh cases from across the
country every year, 90% of
which are being settled, ac-
cording to its chairperson
Justice Arun Mishra.

“Of the total cases,
about 6,000 are pending
with the commission. The
pendency is due to the
wait for reports from the
States concerned,” he said.

The commission direct-
ed the officers to submit
the reports on time so that
the victims get justice
sooner than later, he said.
Most of the petitions from
A.P. included delay in pen-
sion, manual scavenging,
police excesses, non-settle-
ment of pension for free-
dom fighters, he said.
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80 lakh relief to victims of human rights violations

https://timesofindia.indiatimes.com/city/vijayawada/80-lakh-relief-to-victims-of-human-
rights-violations/articleshow/108280600.cms

Vijayawada: The National Human Rights Commission (NHRC) concluded its
Vijayawada camp sitting after hearing 30 pending cases here on Wednesday. NHRC
chairperson Justice Arun Mishra, and members Dr. Dnyaneshwar M. Mulay, Rajiv Jain
and Vijaya Bharathi Sayani heard the cases and recommended about 80 lakh as relief
to the victims of human rights violations in state.

The commission in different cases passed appropriate directions like no compulsion for
medical students to stay in the hostels and pay unaffordable exorbitant fees,
compensation of 25,000 in a case where sarpanch was illegally kept in custody by the
police, and payment of interest on delayed payment of pensionary benefits and others.

The commission passed final orders in 17 matters, of which 5 were closed after
recommending compensation. The commission directed the state functionaries to
present the proposals before the Pocso court in cases of compensation for child victims
of sexual offences. The authorities were directed to ensure that payment of
compensation under ‘Victim Compensation Scheme’ is as per the guidelines framed by
the NALSA.

The commission held a meeting with the chief secretary, director general of police and
senior officials of the state government to sensitise them on human rights.

The commission asked the officials to submit action taken reports on various advisories
issued by the Commission on issues such as mental health, bonded labour, right to food
& safety, CSAM, truck drivers, ocular trauma, prevention of suicide in judicial and police
custody, manual scavenging and others.

We also published the following articles recently

On Wednesday, Navy to commission first squadron of Seahawk coptersThe Navy will
commission its first squadron of MH-60R Seahawk helicopters armed with Hellfire
missiles, MK-54 torpedoes, and precision-kill rockets at INS Garuda in Kochi on March
6. The choppers, equipped with multi-mode radars and night-vision devices, will be
commissioned as INAS 334 and enhance the Navy's maritime prowess, blue-water
capabilities, and operational reach.108186622

NHRC asks govt to pay Rs 1 lakh compensation to speech impaired tribal youthNHRC
orders Odisha govt to compensate speech impaired tribal youth after vasectomy at
Mathili sub-divisional hospital. Surgeon issued notice by NHRC. ASHA workers reported
increased vasectomies in the area.108168106
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To boost operations, naval base to be commissioned at MinicoyINS Jatayu, a naval
base, will be commissioned at Minicoy on March 6 as part of govt's plan to boost military
presence and security infrastructure in Lakshadweep archipelago. It will facilitate anti-

piracy and anti-narcotics operations in Arabian Sea and augment Navy's
capability.108168876



